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%(fﬁ
that sertain delay had occured in f‘inalising/\terminél benefits

of‘ the applicant, on acnount of various formalitiss and sa&f that
o A /mymm/ f/
af?orts am baing made to expedite the/\taminal benaf‘its ,8d pay |

and allomancea admissibl@ ta the applicant at the earnwt“u

/rl
: pw % Tris 42 a very old case, None appaared Fo: ths applicant,

ivfﬁl
although thls cass m m callad out more than twice, Shrl M. L.

Verma, counsel for the respondsnts appearsd and was heard-.

3e In the light of the avements conteined in the
Teplyy filed by the respondents, we dispose of this epplication
with a directian to sthe resmndents to f‘ix the salary and pay -
tem:.nal bane its to the applicmt mithh a period of thrss months
e /\/nnw’/ wope v
f‘rom tha date of racej.pt of‘ a cupy of this oxdezy If any grisvanca,
suruiua> tharaaftar, tha apalicant uill ba a’* libarty to agitats
the matter through a fresh B.&;,in accordancs with lew,
L B S R
In the svent, Bf the respordents default in payment of sntire
admisaible dues to the epplicant withir: thtea mcﬁths fTom tha
dats csf‘ raceipt of a capy of j;:his judgnan'c as directed abova,
,‘2\"\“\/‘_ If —
Tespondents will be cair’-ad-upea to pay in erast on the dulayed
payment @ 12% PoA, from the date of receipt of a3 copy of this

(;,"
judgment till the date of actual payment wwsl, No coats,

/4i1§£;;;;%, ;"lgﬁ;_ . ) d//
(S.R. A

(Lekshoi Swaminathzs)

Menber(3) ' Membar {A)



